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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 19th  August, 2026.

L. A. Bill No.  23 of  2026

[1]J-7/16

Short title and

commencement.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PRIVATE
UNIVERSITIES (ESTABLISHMENT AND REGULATION) ACT, 2016.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-
seventh Year of the Republic of India as follows :-

1. (1) This Act may be called as the Andhra Pradesh Private Universities
(Establishment and Regulation) (Amendment) Act, 2026.

(2) Save as otherwise provided in this Act,-

(a) section 2 (except section 2 (II) (ii)) to section 12 shall come into
force on the 24th day of April, 2026;

(b) section 2 (II)(ii) and Sections 13 and 14 shall come into force
on the 7th day of July, 2026

(c) under section 15, in the table, the entries,-

(i) against SI. No, 15 shall come into force on the 22nd day of
June, 2026;

(ii) against SI. Nos. 16 and 17 shall come into force on the 5th

day of August, 2026;
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(iii) against SI. Nos. 18 and 19 shall come into force on such
date as the Government may, by notification in the official
Gazette, appoint.

2. In the Andhra Pradesh Private Universities (Establishment and Regulation)
Act, 2016 (hereinafter referred to as the Principal Act), in section 2, -

(I) sub-section (2) shall be omitted.

(II) in sub-section (3-A),-

(i) for clause (i), the following shall be substituted, namely,-

“(i) located in a geographically contiguous area in an extent
of land not less than,—

(a) 10 Acres, if located within the Core Capital Area of
the APCRDA;

(b) 10 Acres, within limits of Greater Visakhapatnam
Municipal Corporation, Vijayawada Municipal
Corporation orTirupati Municipal Corporation;

(c) 15 Acres, if located in any other area not specified
above.”.

(ii) in clause (iii), for the expression “at least 3.2 CGPA”, the
expression “at least 3.01 CGPA” shall be substituted.

(iii) for clause (iv), the following shall be substituted, namely,-

“Willing to make such financial investment for establishing a
university, as per the guidelines issued by the Government within
such timelines, on the recommendations of the Expert
Committee based on the evaluation of the Detailed Project
Report.”.

(Ill)       after sub-section (3-A) including the provisos there under, the following
sub-section shall be inserted, namely,-

“(3-B) “Brownfield Women’s University” means a University
established under this Act, dedicated exclusively to the higher
education and empowerment of women, and formally declared as
such by the Government upon satisfying the criteria specified in
section 3-A, over and above the criteria for Brownfield University
under section 2(3-A).”

Amendment of

Section 2.

Act No.3 of

2016.
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Insertion of new
Section 3-A.
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Insertion of new
clause.

Insertion of new
sub-section.
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Insertion of a
proviso.
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Insertion of new
clause.

Amendment of
Schedule.

Act No. 3 of
2016.
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NARA LOKESH
Minister for Human

Resources Development; IT Electronics

& Communications; RTG
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PRASANNA KUMAR SURYADEVARA
Secretary-General  to Legislature.
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